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MSL SP8AKSR: Now, we take up 
the amendinent o i  Shri Faleiro. Is it 
the pleaw re of the House to refer 
the Report back to the Business Ad-
visory Coimnittee for allotting more 
time on the motion by Shri Y . B. 
Chavan regarding present interna-
tional situation?

Those who are in favour of this 
may please stand up.

Some hon. Members stood up in their 
seats.

MR. SPEAKER: Those who are
against it, may please stand up.

A large number of hon. Members 
stood up in their seats,

M R. SPEAKER: As the hon.
Members who are against this am-
endment is more, the amendment is 
rejected.

The motion was negativad.

MR. SPEAKER: It is the pleasure 
of the House to accept the Report of 
the Business Advisory Committee? 
Those who are against it, please stand 
up.

Some hon. Members stood up in their 
seats.

MR. SPEAKER: Tho&e who are 
in favour of it̂  plesise stand up.

A large number of hon. Members stood 
in their seats

MR. SPEAKER: As the number of 
hon. Members who are in favour of 
it is more, the motion is adopted.

The motion was adopted.

SHRI K. LAKKAPPA (Tumkur):
I want division on this. {Interrup-
tions)*^

MR. SPEAKER: No. Nothing is re-
corded.

PROF. P. G. MAVALANKAR: (Gan- 
dhinagar): As far as I recollect, the 
general practice in this House is that 
when the Report of the Business

Advisory Committee comes to the 
House, it is never voted upou be-
cause of the fact that various parties 
and points of view are well represen-
ted in that Committee........

MR. SPEAKER: But still objections 
are raised.

PROF. P. G. MAVALANKAR: 
Therefore, my request to my friends 
is that we should not really allow the 
motion to be pressed to  ̂ division. 
After having got the points o f view 
heard, the matter should have been 
allowed to rest there, and the Report 
should have been accepted. Then the 
House is always free and entitled 
to extend time on motion or dis-
cussion at any time, j

MR. SPEAKER: I*'have been re-
peatedly saying that <

1
MR. SPEAKER: Is it the pleasure 

o£ the House to sit {or another five 
minutes to enable the r introduction of 
the Bill?

SEVERAL. HON. MLMBERS; Yes.

MR. SPEAKER: All right; we will 
sit for another five minutes.

(Interruptions)

MR. SPEAKER: That question has 
already been decided by the House. 
I am not allowing any further dis-
cussion on that.

(Interruptions)

ANTI-APARTHEID (UNITED NA- 
TIONS CONVENTION) BILL

THE MINISTER OF EXTERNAL 
AFFAraS (SHRI ATAL BHARI VAJ-
PAYEE) : Sir, I beg to move for leave 
to introduce a Bill to give effect to 
the International Convention on the 
Suppression and Punishment of the 
crime of Apartheid.

MR.SPEAKER: Rr. Subramaniam
Swamy, are you opposing the intro- 
tion?

‘ ♦Not recorded.
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DR. SUBRAMANIAM SWAMY 
<Bombay, North-East): I have given 
notice under rule 72.

MR. SPEAKER: I wiU aUow you 
on]y if you are opposing the intro-
duction of the Bill. Nothing else is 
allowed.

DR. SUBRAMANIAM SWAMY: How 
can I say that I oppose the Bill with-
out first making some comments?

MR. SPEAKER: You must first say 
“ I am opposing the Bill’*. Only then 
J allow you.

DR. SUBRAMANIAM SWAMY: Can 
I explain..........

MR. SPEAKER: No, I will not allow 
it. The question is:

“ That leave be granted to intro-
duce a Bill to give effect to the in-
ternational Convention on the Sup-
pression and Punishment of th# 
Crime of Apartheid."

The motion was adopted.
SHRI ATAL BIHARI VAJPAYEE: 

J introduce the Bill.
MR. SPEAKER: The House stands 

adjourned to meet again at 2.05 p.m.
13.05 hrs.

(The Lok Sabha adjourned for 
launch till five minutes past Fourteen 
of the Clock;

The Lok Sabha re-assembled after 
Lunch at ten minutes past Fourteen 
o f  the Clock.

(Mr. Deputy-Speaker in the Chair)
MR. DEPUTY-SPEAKER: We are

supposed to take up the discussion on 
the floods at 2 O’Clock, but there are 
some matters underr ule 377. Shall 
we dispose of them before we take 
up the floods discussion? Shri N. C. 
Jain.

MATTERS UNDER RULE 377

<j) Maintenance of temples and statues 
in Khajurabo.
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(ii) Need for reorganisation of distri-
bution pattern of soft coke for South-
ern States.

SHRI K. T. KOSALRAM (Triuchen- 
dur): Supplies of soft coke to the four 
Southern States have virtually dried 
up. Tamil Nadu got only 1,000 tonnes 
of soft coke in April last, while Kar-
nataka and Kerala haven not been sup-
plied any quantity for the past seve-
ral months.

This step-motherly attitude shown 
to Southern States in soft coke sup-
plies has been deeply resented by the 
State Governments. Their repeated 
iiepresentations to the Union Energy 
Ministry and Coal India Ltd., have 
not evoked any favourable response 
so far.

It appears that the current distri-
bution pattern is heavily biassed in 
favour of the Northern States. The 
average monthly quantum of distribu-
tion of soft coke to various States 
in the last six months is as follows:

Bihar-6 rakes (one rake means
1,000 tonnes); U.P.—12 rakes; Pun- 
335—7 rakes; Haryana—3 rakes; 
Orissa—2 rakes, Himachal Pra-
desh—1 rake; Delhi—22 rakes; West 
Bengal—13 rakes; Maharashtra—3
3 rakes; Andhra—3 rakes; Tamil.


